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cemtral Acn in I strati\/e-tribunal principal bench
n ■ q.^No»14 6 6/ 97

Neu Oolhi; this the K' day of Oecomber, 19 98.

HON'blePlro S.R.Adige, \Jice Chai-tman(A)

Shri Badri P rasa dp
5/0 Shri Iota Ram,

1/3 CP UO Servaca Centre,

DIZ Area, Sector IV, ^ n
Neu Delhi Applicant,

(shri Surinder Singh, Ad\o cate)

Mersua

Union of India through

1. The Sec.retary,
Ninistry of Urban Dev/elopmant,
Nirman Bhauan,

Neu Delhi,

2. Director of Estates,
Ni iHJan Qhauan,
Neu Delhi,

3. The Executive Ehgineer &
Estate 0 ffi CB r,
3nt, S.K. Hbspi tal Division,
CP 'u/D ,
Neu Delhi, Respondents,

(By Advjocate: Shri R. V, Sinha)

0 RDER

HON^BLE nR.S, R. ADICE. VICE CHaIRNaNCaK

Applicant impugns respondents' notice dated

2,3, 96 under Section 4(1) and4(2)(b) P.P,,(eUO)

Act (Annexure-a1 ) directing him to vacate quarter

No,3(Typ0-l) CP'UD, Se rvi ce Centre, DI Z Area, Secto r

I V, Neu Delhi and seeks a direction to allot him

a suitable quarter as per his entitlement and as

per rules.

2, Heard both sides4

3, Applicant uas earlier a party to 0 a No, 1275/96

in which ha had challenged respond^ts' eviction
r;
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That OA uas dismissed by ordar dated 28.1. 97 in

yhich the prayer for allotment of alternative
accommodation uias also rejected. a aa rly this

OA is squarely -hit by the principle of Res-

Oudicata, and this legal position remains

unaffected by the contents of the minutes of

the meeting held by respondents on 2.4.98 (copy

taken on record), the notes exchanged by

respondents in this regard, as uell as applicants'
representation to respondents dated l8o6.98

(also taken on record).

4, In this csnnection applicant had earlier

filed Suit No, 140/91 for permanent injunction

against eviction f rora the aforementioned quarter

uhich uas also dienissed by common judgment

dated 28.8.91 by the Sub Oudge, Delhi,

5, The OA is therefore dismissed. No costs.

( S.R. AOIGE )
\a cz chairtian ( a) .

/ ug/

_ t


